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ORDER
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The present appeal filed by the assessee trust is directed against

the order passed by the Commissioner of Income-Tax (Exemption), [for
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short “CIT (Exemptions)”], Hyderabad, dated 20.11.2024 rejecting the
application filed by the assessee trust in “Form No. 10AB” for grant of
registration u/s 12AB of the Income Tax Act, 1961 (hereinafter referred

to as "Act").

2. The assessee trust has assailed the impugned order on the

following grounds of appeal:

“1. The order of the learned CIT (E) is erroneous both on facts and in law;

2. The learned CIT(E) erred in not providing proper opportunity before
rejecting the registration applied for u/s 12AB of the IT Act;

3. The learned CIT(E) ought to have seen that the provisional registration was
granted based on the material available on record and the same material
could have been used by the learned CIT(E) for granting registration on
permanent basis u/s 12AB of the LT Act.

4. The learned CIT(E) erred in rejecting the claim for registration u/s 12AB on
the ground that the information is not available on record;

S. Any other ground/grounds that may be urged at the time of hearing.”

3. Succinctly stated, the assessee trust had e-filed its application in
“Form No.10AB” seeking registration u/s 12AB of the Act. Thereafter,
the CIT(Exemptions) issued notice dt.08.06.2024 and 19.08.2024
seeking certain documents including the copy of the Memorandum of
Association, Trust Deed and detailed information to verify the

genuineness of the activities of the assessee trust.
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4. On a perusal of the record, it transpires that the assessee trust
had partially complied with the aforementioned notices. The
CIT(Exemptions) considering the fact that the assessee trust had failed
to come forth with the complete details, vide his notice dated
23.10.2024 directed the assessee trust to submit the complete set of
information including viz. (i). cash flow statement/financial statements
reflecting its objectives; (ii). copies of the latest 3 months GST returns;
(iii). list of donors in respect of its 80G claim; and (iv) evidence of having
incurred expenditure in furtherance of its objectives. It was clarified
that in case the assessee trust complied with the notice, the application

would be disposed of based on the material available on record.

S. Ostensibly, the assessee trust did not respond to the
aforementioned notice dt.23.10.2024. As a result, the CIT(Exemptions)
was thereafter constrained to reject the assessee trust’s application for
registration u/s 12AB of the Act on the ground of non-compliance and

non-verification of the genuineness of its activities.
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6. Aggrieved, the assessee trust has assailed before us the order
passed by the CIT(Exemption) rejecting its application for registration

u/s 12AB of the Act.

7. We have heard the Ld. Authorized Representatives of both parties,
perused the order of the CIT(Exemption) and the material available on

record.

8. We have perused the order passed by the CIT(Exemptions)
rejecting the assessee trust’s application for registration u/s 12AB of
the Act, and find that the same is non-speaking and lacks specific
findings or objective analysis of the documents that were already
submitted by the assessee trust. The CIT(Exemptions) had neither
elaborated on the deficiency in the documents submitted nor had
recorded any clear finding regarding the non-genuineness of the
activities of the assessee trust or any failure on its part to meet the

conditions contemplated u/s 12AB of the Act.

9. We are unable to persuade ourselves to concur with the manner
in which the CIT(Exemptions) had disposed of the application filed by
the assessee trust for registration u/s 12AB of the Act. It is trite law

that the quasi-judicial authorities are expected to pass reasoned orders,
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especially when the matter involves the registration of a charitable trust
under the Act. We are afraid that the impugned order passed by the
CIT(Exemptions), declining the assessee trust’s registration u/s 12AB

of the Act seriously falls short of the aforesaid statutory requirements.

10. Considering the aforesaid facts, we are of a firm conviction that
the matter requires consideration at the end of CIT(Exemptions).
Accordingly, in all fairness, the matter is restored to the file of
CIT(Exemptions) for adjudication. The CIT(Exemptions) shall in the
course of set aside proceedings afford a reasonable opportunity of being
heard to the assessee trust for furnishing necessary documents/
evidence, as were called for by him in his earlier notice. Also, the
assessee trust is directed to cooperate and fully with the directions of
the CIT(Exemptions) during the course of the set aside proceedings. The
CIT(Exemptions) is directed to examine the documents submitted by the
assessee trust, in accordance with the extant of law and pass a speaking
and reasonable order while disposing of the application for registration
filed by the assessee trust u/s 12AB of the Act. Accordingly, the matter
is restored to the file of CIT(Exemptions) in terms of our aforesaid

observations.
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Resultantly, the appeal of the assessee trust is allowed for

statistical purposes in terms of our aforesaid observations

Order pronounced in the Open Court on 18th July, 2025.

Sd/-
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(S. BALAKRISHNAN)
G HSI/ACCOUNTANT MEMBER
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(RAVISH SOOD)
e /JUDICIAL MEMBER

Hyderabad, dated 18.07.2025.
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